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DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 3(1) & 4 READ WITH REGULATION 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION
OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

KENRIK INDUSTRIES LIMITED

CIN: L36101GJ2017PLC095995; Website: www.kenrikindustries.net;
Registered Office: B-306, East Face, Behind Maruti Suzuki Showroom, Nr. S P Ring Road, Ambli Road, Ahmedabad - 380058;
Phone No.: +91 9023666986; Email: info@kenrikindustries.net

OPEN OFFER FOR ACQUISITION OF UPTO 32,49.454 (THIRTY-TWO LAKHS FORTY-NINE
THOUSAND FOUR HUNDRED AND FIFTY-FOUR) FULLY PAID-UP EQUITY SHARES OF FACE
VALUE OF RS. 10/- EACH ("EQUITY SHARES") REPRESENTING 26.00% OF THE TOTAL PAID-
UP EQUITY AND VOTING SHARE CAPITAL OF KENRIK INDUSTRIES LIMITED ("KIL"/
“TARGET COMPANY"), ON A FULLY DILUTED BASIS, FROM THE PUBLIC SHAREHOLDERS
OF THE TARGET COMPANY BY DARSH ADVISORY PRIVATE LIMITED, HAVING ITS
REGISTERED OFFICE SITUATED AT CHATTERJEE INTERNATIONAL CENTRE, 13TH FLOOR,
FLAT-A-7, PREMISES NO. 33A, CHOWRINGHEE ROAD, RUSSEL STREET, KOLKATA - T00071
(HEREIMAFTER REFERRED TOAS THE “ACQUIRER") (“OPEN OFFER" /“OFFER").

This Detailed Public Statement ("DPS") is being issued by VC Corporate Advisors Private Limited,
Manager to the Offer ("Manager”/ "Manager to the Offer”), for and on behall of the Acguirer to the
Public Sharehofders of the Target Company, pursuant to and in compliance with Regulations 13(4),
14{3) and 15(2)of the Securities and Exchange Board of India { Substaniial Acquisition of Shares and
Takeovers) Regulations, 2011 and subsequent amendmeants therelo ["SEBI (SAST) Regulations®],
pursuant fo the Public Announcement ("PAT) filed on August 27, 2026 with the Securities and
Exchange Board of India ["SEBI"), the Stock Exchange i.e., the SME Platform of the BSE Limited,
also known as "BSE SME" (hereinafler referred to as the "Stock Exchange™) and the Target
Company in terms of Regulations 3(1) & 4 of the SEBI (SAST) Regulations. For the purpose of this
Detailed Public Statement, the following terms shall have the meanings assigned to them balow:
"Acquirer” shall mean Darsh Advisory Private Limiled, having its regisiered office siuated at
Chaiterjee International Centre, 13th Floor, Flat - A-7. Premises Mo, 33A, Chowringhee Road,
Russel Straat, Kolkata - TO0071

"BSE SME" shall mean the Small and Medium-sized Enterprises Platform ["SME Platform"] of BSE
Limited, wherein the securities of the Target Company are listed.

"Control® shall have the meaning ascribed to it under the SEBI (SAST) Regulations

"Equity Shares" shall mean fully paid-up Equity Shares of the Target Company of face value of Rs,
10/-(Rupees Ten Only) each.

"Identified Date” shall mean the date falling on the 10th (Tenth) Working Day prior to the
commencement of the Tendering Period, for the purpose of determining the public shareholders fo
whom the Letter of Offer in relation to this Offer shall be sent

"MPSR" shall maan minimum public shareholding requirement of alleast 25.00% in the Target
Company.

"Offer” or "Open Offer” shall mean the Open Offer for acguisition of upto 32,498,454 (Thirty-Two
Lakhs Farty-Mine Thousand Four Hundred and Fifty-Four) fully paid-up Equity Shares of face value
of Rs. 10/- each, reprasenting 26.00% of the total paid-up eguity and voting share capital of the Targe!
Company.

"PAC” shall mean person(s) acting in concart as defined under Regulation 2{1)(g}{1) of the SEBI
{SAST)Regulations.

"Public Shareholders® shall mean all the equity shareholders of the Target Company except the
existing members of the Promalers and Promaoter Group of the Target Company and the Acquirer
"Sale Sharas” shall collectively mean 89 99 500 Equity Shares, rapresenting 72.01% of the total
paid-up equity and voting share capital of the Target Company, to be acquired from the Selling
Shareholders (as defined below).

"SCRR" means Securities Contract (Regulation) Rules, 1957, as amended

"SEBI" means Securities and Exchange Board of India

"SEBI (LODR) Requlations” means Securities and Exchange Board of India (Listing Obligations
and Disclosure Requirements) Regulations, 2015, as amended.

"Sellers [ Selling Shareholders” shall collectively mean Mr. Nitin Dalpatial Shah, Mr. Nihar Mitinbhai
Shah, Mrs. Manisha Nitinkumar Shah and Shah Nitin Dalpatial (HUF), all having their address at 17,
Amrakadamb Bunglows, Nr. Super Society, Ramdevnagar, Satallite, Ahmedabad- 380015,

"Share Purchase Agreement” / "SPA"™ means the Share Purchase Agreement dated August 27,
2026 executed between the Acquirer and the Sellers.

"Stock Exchange” shall mean the SME Platform of the BSE Limited ("BSE").

“Tendering Period” shall have the meaning ascrbad 1o it under the SEBI (SAST) Regulations,

"Total paid-up equity and voting share capital® shall mean 1,24.97 800 fully paid-up Equity
Shares of face value of Rs. 10/- (Rupees Ten Only) each of the Target Company.

"Underlying Transaction™ shall mean the transaction pursuant to which the Acquirer has agreed o
acquire shares/voting rights in the Targel Company, L.e., the execution of the Share Purchase
Agreement ("SPA") dated August 27, 2026 enterad into betwean the Acquirer and the Sellars.
"Working Day" shall mean a day which shall have the meaning ascribed o it under Regulation
2(1)zf) of the SEBI (SAST) Regulations.

.  ACQUIRER,PAG, SELLERS, TARGET COMPANY AND OFFER:

A. INFORMATIONABOUT THE ACQUIRER/ PAC:

Darsh Advisory Private Limited ("Acquirer” /“"DAPL")

Darsh Advisory Private Limited (CIN: UB2890WB1288PTCO43878), a Private Limited
Company was incorporated under the Companies Act, 1956 in the name and style of "Behala
Finance & Investments Private Limited" vide certificate of incorporation dated March 21,
1988 issuead by Registrar of Companies, West Bengal, Subsequently, the name of the Acquirer
was changed to "Apex Insurance Brokers Private Limited" vide a frash cerificate of
incorporation dated August 04, 2004 issued by REegistrar of Companies, West Bengal,
Thereafter, the name of the Acquirer was rechristened to its present name "Darsh Advisory
Private Limited” vide a frash cerlificate of Incorporation dated Agril 04, 2013 Issued by
Registrar of Companies, West Bengal. Presently, the registered office of the Acquireris situated
at Chatterjee Intemational Centre, 13th Fioor, Flat- A-7, Premises No. 33A, Chowringhee Road,
Russel Streel, Kolkata - 700071, Phone No.: +91 9830950576 and E-mall Id:
advisorydarshigmail.com

The Acquirer is engaged in the business of providing Business Support Services, including but
nof limited o, software development, IT services, oulsourcing, system and application
salulions, consultancy and training solutions, including but not imited to design, development,
customization, and impleamentation of software applications and systems - both proprietary and
third-party, IT infrastructure, hardware and networking solutions, technology integration, IT-
enabled services, call centre, managemenl, data processing, back-office operations, financial
analysis, and customer relalionzhip managemeant, both on-site and off-site, and also engage in
the business of providing training and skill development services, consulting servicas, technical
support, and business process outsourcing for organizafions across industries, focusing on
lechnolegy-driven solutions to enhance operational efficlency and productivily, and also 1o
invest in and acquire stakes in businesses that complement or enhance our core activities,
contributing towards the growth and expansion in the Business Support Services and 1T
sectors. Presently the source of revenue generation of the Acquirer is from Rental, interast and
Commission Income.

Tha Acquirer does not hold any Equity Shares in the Target Company prior to the date of tha PA
except for the execution of the Share Purchaze Agreement ("SPA" "Agresement”) dated
August 27, 2026 pursuant to which they have agreed {o acquire 89,99 500 (Eighty-Nine Lakhs
Ninaty-MNine Thousand and Five Hundred) Equity Shares, constituting 72.01% of the total paid-
up equity and voling share capital of the Target Company at a Megofiated Price of Rs. 10/-
(Rupees Ten Only) per Equity Share subject to the conditions specified in the Agreement

The net worth of the Acquirer is Rs, 17,25,35,754/- (Rupeeas Seventeen Crores Twenty-Five
Lakhs Thirty-Five Thousand Seven Hundred and Fifty-Four Only) as on July 31, 2026 as
carified by FCA Sohan Lal Prazad (Membership Mo DB4828), Proprietor of M/s. 3 L Prasad &
CO,, Chartered Accountants, (FRMN Mo.; 332736E), having their Office at Kowgachi More,
Shyamnagar, 24 Parganas (N) - 743127, Phone No.: 6280695874, Email;
casohanji@gmail.com, vide their certificate dated August 27, 2026 bearing Unigue Documant
ldentification Number ("UDIN") 26064828BUEECGCE37S.

The Authorised Share Capital of the Acquireris Rs. 25,00.00,000/- (Rupees Twenty-Five Crores
Only) divided into 2.50,00,000 (Two Crores and Fifty Lakhs) Equity Shares of face value of Rs.
10/- sach.

The Issued, Subscribed & Paid-up Equity Share Capital of the Acguirer is Rs. 4,658,81,140/-
(Rupees Four Crores Sixty-Eight Lakhs Ninety-One Thousand One Hundred and Forty Cnly)
comprising of 46,89, 114 (Forty-5ix Lakhs Eighly-Nine Thousand One Hundred and Fourteen)
Equity Shares of face value of Bs. 10/- each,

AT, The details of shareholders of the Acquirer are as follows:

A,

A2

A3,

Ad,

AL,

AG.

51. No. MName Category No. of Shares Percentage (%)
1. | Mrs. RachnaSuman Shaw | Promoter 46,89,113 100.00
2. Mr. Sumit Sangupta Pramoter 1 0.00
Total 46.89,114 100.00
A8, The Eqguity Shares of tha Acquirer ara nol listed in any Stock Exchanges whether in or oulsida
India

A8, Ason the date of this DPS, the Board of Directors of the Acguirer are as follows:

Si.No. Mame Designation Date of Appointment DIN
1, Mrs. Rachna Suman Shaw Director 110312025 104141715
2. Mr. Ritesh Shaw Additoinal Director 16/04/ 2026 02162433
&:10. No person on the Board of the Target Company represents the Acquirer either directly or

Indiractly

AT There are no Person Acting in Conceart ("PACT) with the Acquirer for the purpose of this COpan
Offer in accordance with the provisions of Regulation 2{1Hqg)(1) of the SEBI [SAST)
Regulations. While persons may be deemed to be acting in concert with the Acquirer in terms of
Regulation 2(1Hg)(2) of the SEB! (SAST) Regulations ("Deemed PACs"), although such
Daeamed PACs are not acting in concart with the Acquirer for the purposes of this Open Offer,
within the meaning of Regulation 2(1Hq){1)ofthe SEBI (SAST ) Regulations,

A 12, Neither the Acquirer nor their Promoter or Directors have any refationship &/ or interest or any

Offer Period in terms of Regulation 25(4) of the SEBI{SAST ) Regulations.

In the past, the Acquirer was not required to undertake any compliance under the applicable
provisions of Chapter V' of SEBI (SAST) Regulations in respacl o acquisition/ disposal of
Equity Sharesin the Targel Company.

&.18. A= on the date of this DPS, neither the Acguirer nor their Promoters or Directors have been
prohibited by the SEBI from dealing in the securities, in terms of directions issued under Section
116 of the SEBI Act, 1992 as amended or under any other Regulations made under the SEBI
At

Meither the Acquirer nor their Promaoters or Directors have been categorised as fugitive
aeconomic offanders under Section 12 of tha Fugitive Economic Offenders Act, 2018 read with
Regulation 2{1}ja) of the SEBI (SAST) Regulations,

Meither the Acquirer nor their Promoters or Directors have been categorized or are appearnng in
the "Wilful Defaulter or a Fraudulent Borrower' list issued by any bank, financial institution or
consortium thereof in accordance with the guidelines on wilful defaulters or fraudulent
borrowers issued by Reserve Bank of India read with Regulation 2{1){ze) of the SEBI (SAST)
Regulations.

B. INFORMATION ABOUT THE SELLERS:

AAT

418

A.20

“Total Revenue includes revenue from operations and other income

‘Earming Per Share = Profit after lax /weightage average number of oulstanding Equity Shares at the

ciose of the year penod.

‘Networth = Equity Capital + Other Equity (excluding Revaluation Reserves)

aource: Annual Repord for the FY 2024-2025 and audited financial result of the Targe! Company for

the FY 2025-2026.

C.15.As on date of this DPS, the Board of Directors of the Target Company comprises of the
following persons;

Mames of Directors Designation Category DIN Date of
Appointment
M. Nifim Dalpatial Shah Managing Director Promotar 07715360 2B0212017
hr. Mihar Nitinbhai Shah Director Pramoler 07714540 2B0212017
Mr. Akshay Hiteshkumar Soni Chrector Independent 0B202654 20008/2018
Ms. Sweta Rasikbhal Panchal Cirector Indepandent 10298714 19032025

B.1. The details of the Sellers are outlined herein as below:

5l | Detalls of the Sallers Addrass MNature Partof MNo. &% of | Mo. &% of

Mo, of Entity | Promoters/| Shares/ Shares/

Promoter | Voting Rights | Voting Rights
Groupof | heldbefore| proposed
the Target entering | tobesold
Company intothe |throughthe
SPAdated | SPAdated
August 27, | August 2T,
2026 2026

1 Name: 17, Individual Yeos 45 77,0900 45,77 900
Mr. Nitin Dalpatial Shah | Amrakadamb 36.63% 36.63%
PAN: AFQPSD575P Bunglows

2. | Name: bMr. Mihar MNr. Super Individual ez 28 56,600 29 56,600
Mitinbhai Shah sociaty, 23.66% 23.66%
PAN: FFPPS2934A Ramdevnagar,

3. | Name: Mrs. Manisha satellite, Individual Yes 972500 972,500
Mitinkurmnar Shah Ahmedabad - 7. 78% 7.78%
PAN: AFOPS0553R 380015

4 Mame: Shah Mitin HUF as 4,92 500 o 92 500
Dalpatlal (HUF) 3.894% 3.845%
PAN: AAIHSEGTER
TOTAL 89,99,500 £9,99.500

T2.01% T2.01%

Pursuant o the consummation of the Underlying Transaction (as contemplated under the SPA),
subject to compliance with the SEBI (SAST) Regulations, the Acquirer will lake control over the
Targel Company and will become the new and sole Promaoter of the Target Company in
accordance with the provisions of the SEB! (LODR) Regulations, Further, pursuant lo the
consurmmation of the Uinderying Transaction, the Selfers shall not hold any Equily Shares of the
Targe! Company and cease (o be lhe part of Promoters and Promoler Group of the Target

Company and will aiso ralinguish the control and management of the Targat Company in favour

of the Acquirer in accordance with the provistons of Regulation 3TA of the SEB! (LODR)
Reguiations read with the provisions of the SEBI (5A5T) Regulations,

Thea Sellers namaly Mr. Nitin Dalpatial Shah, Mr. Nikar Nitinbhai Shah, Mrs. Manisha Nitinkumar
shah and Shah Nitin Dalpatial (HUF), all forming: part of the Promoters ¢/ Promotar Group
(hereinafter collectively referred to as the "Sellers") of the Target Company and are declared as
the Promoters / Promoter Group in the declarations filed with the Stock Exchange under the
SEBI (3AST) Regulations read with the SEBI (LODR) Begulations, as amended from time to
timewherever applicable.

The Sellers do not belong to any Group.

Mone of the Sellers are fugitve economic offenders under Section 12 of the Fugitive Economic
Offenders Act, 2018 read with Regulation 2(1)(ja) of the SEBI (SAST) Regulations and neither of
them have been prohibited by the SEBI from dealing in secunties, in terms of direchions issuad
under Section 118 of the SEB| Act as amended or under any other Regulations made under the
SEBIAct,

The Sellers have nolt bean categarized or are appearing in tha "Wilful Defaulter or a Fraudulant
Borrower' list issued by any bank, financial institution or consortium thereof in accordance with
the guidelines on wilful defaulters or fraudulent borrowers issued by Reserve Bank of India read
with Regulation 2(1)(ze) of the SEBI (SAST) Regulations.

Ason the date of this DPS, there isno lien, encumbrance on the Sale Shares held by the Seilars
of the Target Company. However, the Sale Shares are under lock-in and the tenure of lock-in
shall continue for the remaining period in the hands of the Acquirer.

B.2

B.3.
B.A.

B.5.

B.G.

. Kenrik Industries Limited (hereinafter referred to as "KIL" the "Target Company") were
originally incorporated as Private Limited Company in the name and Style of "Kenrik Industries
Private Limited" under the provision of the Companies Acdt, 2013, vide a cerdificate of
incorporation issued on February 28, 2017 by Ceniral Registration Centre, Registrar of
Companies, Subsequently, the Target Company was converted into a Public Limited Company
under the Companies Act, 2013 and the name of the Target Company was changed to its present
name "Kenrik Industries Limited” vide a fresh Certificale of Incorporation dated April 27, 2018,
bearing CIN: L36101GJ201TPLCOS5895 issued by Registrar of Companies, Ahmedabad,
FPrasently, the ragistered office of the Target Company is situated at B-306, Easl Face, Behind
Maruli Suzuki Showroom, Nr. S P Ring Read, Ambli Road, Ahmedabad - 380058, Phone Mo,
+81 023666986 and E- mall: infoii@kenrikindustries.nel. Further, there has been no change in
registerad office of the Target Company from the date of its listing,
KIL is primarily engaged in the business of manufacturing, wholasaling and supplying of plain
and studded gold jewellery and Ornamants, Their products includa handmade gold jeweallery
studded with precious and semi-precious stones such as diamond, ruby, cubic zirconia etc, Their
product portfolio includes rings, earrings, armiet. pendants, nose nings, bracelets, chains,
necklaces, bangies, watches, luxury items and other wedding jewallery. Their products cater to
the customers acress high-end, mid-market and value market segmants.

The Authorised Share Capital of KIL iz Es. 13,00,00.000/- (FRupees Thirteen Crores Only)

divided into 1,30,00,000{Cne Crore and Thirty Lakhz) Equity Shares of the face value of Bs. 10/-

gach. The Issued, Subscnbed & Paid-up Share Capital of the KlL i3 Bs. 12,4979, 000/- (Rupees

Twelve Crores Forty-Nine Lakhs and Seventy-Nine Thousand Only) comprising of 1.24,87.900

(One Crore Twenty-Four Lakhs Ninety-Seven Thousand and Nine Hundred) Equity Shares of

face value of Rs. 10/~ each, KIL has established its connectivity with both the depositories

namely National Securities Depository Limited ("NSDL") and Ceniral Depository Services

(India) Limited ("CDSL"). The Intermational Securities |dentification Mumber ("ISIN") of KIL is

INEQADGD1 018 & the marketable lot for Equity Share is 8000 (Six Thousand) Equity Shares.

The name of the Targel Company has not been changed since its incorporation. However, the

Target Company was originally incorporated as a Privale Company and thereafler converled

Inte a Public Company,

Ag on the date of this DPS, the Targel Company does nol have any parlly paid-up Equity Shares,

Further, there are no outstanding warrants, options or any other instruments that are convertible

into Equity Shares at a future date. None of the Equity Shares held by the Promatars or Public

Shareholders of the Target Company are subject to any pledge or othar encumbrance. As on the

date hereof, B899, 900 Equily Shares rapresenting 72.01% of the total paid-up equity and voling

shara capital of the Target Company, ara under lock-In, Out of tha aforesaid, 89,99, 500 Equity

Shares reprasenting 72.01% of the total paid-up aquity and voting shara capital of the Target

Company, are collectively held by the Sellers ! Selling Shareholders and are under lock-in. The

entire sharehoiding of the Sellers shall continue to remain under lock-in in the hands of the

Acquirer for the unexpired porion of the applicable lock-in pericd, in accordance with the

applicabla provisions of law.

The Promoters or Directors of the Target Company do not have any direct or indirect connection/

relation with the Public Shareholders of the Target Company.

C.7. The Target Company has not been shown as a part of Promoters / Promoter Group of any listed
enftity.

C.8. Thea entire Equity Shares of the Target Company are prasently listed on BSE SME since May 09,
2025, The Equity Shares are placed on BSE SME under the Scrip Code "544 398", Further, the
Target Company has paid the listing fees in full to BSE SME for the Financial Year 2026- 2027,

C.4 The Equity Shares of the Targel Company are frequently traded on BSE SME within the
definition of "frequently traded shares® under Regulation 2(1Wj) of the SEBI (SAST)
Requlations:

.10, The Equity Shares of the Target Company were not suspended from irading on BSE SME since
the date of its listing of equity shares to till date.

.11, As on date of this DFS, the Target Company has complied with all the provisions of SEBI
{(LODR) Fegulations, 2015 and SEBI {SAST) Regulations from time o time. Further, no
punitive action has been taken against the Target Company by the Stock Exchange.

C.12. The Target Company has cerltain outstanding Income Tax dues as on March 31, 2026. The

details of such disputed Income Tax dues are set out below:

C:2.

C.3.

C.4

C.5,

C.6.

direcl/ indirect linkage in the Target Company including with its Directors, Promolers, Key | Name of Nature of the dues Amount{Rs.) | Forumwhere Remarks
Managerial Parsonnel's & key employaes or othér major shareholders or any othar Public'| the Statute dispute is
shareholders. pending
A.13. Brief audited standalone financial information of the Acquirer for the Financial Years Ended
I T: Tax Deducted at 5 Rs, 39,556/- TRACES Late Filing Fees &
March 31, 2026, March 31, 2025 and March 31, 2024. gzt ol Wit it s AiSRoEton PayTrants
{(Amount Rs. in Lakhs except EPS) uis 201 is dug.
Particulars Financial Financial Financial Income Tax Assessment under Rg, 48 213/- CPC Paymentis due
Year Ended Year Ended Year Ended Sactioni147 of the
March 31, 2026 | March 31, 2025 | March 31, 2024 Income TaxAct, 1961
(Ausdited) iadadliciol i died income Tax | Under Section 270Aof | Rs.2,04,756/- CPC Paymentis due.
Total Revenua® 696.80 193.55 41.04 the Income Tax Act, 1961
Netincome i.e., Profit/ (loss) after Tax (240.95) (67.60) (62.10) C.13. As on the date of this DPS, the Target Company does not have any Confingent Liabilities.
Earnings Per Share® (in Rs.) (6 .96) {4.87) {4.47) C._14. Brief audited standalone financial information of the Target Company for the Financial Years
Net Worth' | Shareholders' Funds 7 054,61 (37.24) 30,36 ended March 31, 2026, March 31, 2025 and March 31, 2024 are as follows:

Note: Differance, if any is due to rounding off,

Total Revenue includes revenue from operations and ofherincome.

‘Eaming Per Share = Profit affer tax / weightage average number of outstanding Equity Shares at the

close of the year! period.

‘Wetworth = Equity Capilal + Other Equity (excluding Revalualion Resarves)

Source Annual Report for the FY 2024-2025 and audited financial statement of the Acquirer far the

FY 2025-2026.

A14, The Acquirer does not belong to any Group.

A15. Asonthe date of this DPS, there are no contingent liabilities against the Acquirer,

A6, The Acquirer undertakes that thay will neither directly or indirectly or through any other person,
sall the Equity Shares of the Targel Company, held and acquired by them, if any, during the

(Amount Bs. in Lakhs except EPS)

Particulars Financial Financial Financial
Yaar onded Year ended Year ended
March 31, 2026 | March 31, 2025 | March 31, 2024
{Audited) (Audited) (Audited)
Total Revenue” aoz20.18 T478.58 o4 28
Net Income i.e. Profit/ (loss) after tax 10.39) 99.31 10703
Earnings Per Share” (in Bs.) 0.00 1.10 1.19
Met Werth'/ Shareholders' Funds £.233.64 1,358:53 1.260.22

Note! Difference, if any is due to rounding off

.16 The Target Company does not have any Subsidiary, Associate Company orJoint Venture.

C.17. Thara has been no merger [ damerger or spin ofl involving the Target Company since the date

of listing of its equity shares on BSE SME o till date.
iC.18. The Target Company including its Promoter, Directors and Key Managerial Personnals have
not been categonzed as Fugitive Economic Offenders under Section 12 of the Fugitive
Economic Offenders Act, 2018 read with Regulation 2{1)(ja) of the SEBI (SAST) Regulations
and Wilful Defaulters under Regulation 2(1)(za) of the SEBI (SAST) Regulations. Thare ara no
direchons subsisting or proceedings pending against the Target Company Including its
Promoterand Directors under the SEBI Act, 1982 or regutations made theraunder.

€.19. From the date of the PA to till date there are no directions or pending proceadings against
Reqgistrar to the Offer (including their Directors and Key Managerial Personnels) under SEBI
Act, 1902 a5 amended or by any other Regulaior. Further, there have been no penalties levied
against them by the SEBI RBI Stock Exchange or by any other Regulator from the date of PA
to till date, However, there has been an instance of past penally imposed on Registrar 1o the
Offer by SEBI vide Adjudication order.no. OrderVVIASI2022-23/24920 dated March 27, 2023
of Rs. 8,00,000/- under Section 15-1 of the Securities and Exchanga Board of india Act, 19592
Read with Rule 5 of the Securities and Exchange Board of India (Procedura for Holding Inguiry
& Imposing Penalies ) Fules, 1995, The aforementioned penalty amount was duly paid by the
Registrar io the Offer on April 08, 2023

D. DETAILS OF THE OPEN OFFER;

The Acquirer is making this mandatory Open Offer in accordance with the provisions of

Regulations 3{1) and 4 of the SEBI {SAST) Regulations to acquire upto 32,49 454 (Thirly-Two

Lakhs Forty-Nine Thousand Four Hundred and Fifty-Four) fully paid-up Equity Shares of face

value of Rs. 10/- (Rupeas Tan Only) each, representing 26.00% of tha total paid-up equity and

voling share capital of the Target Company at an Offer Price of Bs. 10/- (Rupees Ten Only) per

Equity Share ("Offer Price") payable in cash, for an aggregating to Rs, 3,24.84 540/- (Three

Crores Twenty-Four Lakhs Ninety-Four Thousand Five Hundred and Forty Only ) ("Offer Size"),

subject tothe terms and conditions mentioned hereinafter,

This Open Offer is being made to all the Public Shareholders of the Target Company as on

Wednesday, October 07, 2026 {"Identified Date”), excepl the parties to the Share Purchase

Agreament including parsons deemad 1o ba acting in concert with such partias.

D.3. The Acquirer may, after the expiry of 21 (Twenty-One) working days from the date of this DPS be

entitied to, act upon the Agreement and may complete the acquisition of shares or voting rights

in, or confrol over the Tarpet Company as contemplated under Regulation 22(2) of the SEBI

{(SAST) Regulations on deposit of 100% of the consideration payable, assuming full

acceptance, in cash, in the Escrow Account,

The Sellars undertake that in case the Acquirer so desire, they shall immediately facilitate to

appaint their nominees | representatives on the Board of Directors of the Target Company in

terms of proviso to Regulation 24(1) read with Regulation 17 of the SEBI (SAST) Regulations
and also transfer the shares in the deamal account of the Acguirer as mentionad in the SFAIn
terms of compliance of Eegulations 22{2)and 24{1) of the SEBI {3AST) Regulations.

D.5. The payment of consideration shall be made in cash, inaccordance with Eegulation 9(1} of the
SEBI {SAST) Regulations, to all the Public Shareholders, who have tendered their Equity
Shares In acceptance of the Open Offer, within ten working days of the expiry of Tendering
Periad.

D.6. To the best of the knowledge and belief of the Acquirer, as on the date of this DPS, there are no
statutory or other approvals required for implementing the Offer other than as indicated in
Faragraph V1 of this DPS. If any other stalutory approvals are required or become applicable
prior to completion of the Offer, then the Offer would be subject to the receipt of such other
statutory approvals. The Acguirer will not proceed with the Offer in the event such statutory
approvals are refused in terms of Regulation 23 of the SEBI (SAST) Regulations. In the event of
withdrawal, a public announcement will be made within 2 (Two) working days of such
withdrawal in the same newspapers in which this DPS has appeared and such public
announcameant will also ba sant to the SEB|, Stock Exchange and to tha Target Company.

D.7. This Offer is not pursuant to any global acquisition resulting in an indirect acquisition of Equity
Shares of the Target Company.

D1.B. This Offer is not conditional upon any minimum level of accepiance in terms of the Regulation

19(1)of the SEBI (5AST ) Regulations and iz not a Competitive Bid in termis of the Begulation 20

of the SEBI {SAST) Regulations

There are no conditions as stipulated in the SPA, the mesting of which would be outside the

reasanable control of the Acquirer and in view of which the Offer might be withdrawn under

Regulation 23(1) ofthe SEBI (SAST) Regulations.

0100 compliance with the provisions of Regulation 31A of tha SEB| (LODR) Regulations, and

subsaquent amendmants therato, the Acquirer is making this mandatory Open Offer and upon

successful completion of the Open Offer, the Acquirer will acqglire control over the Target

Company and will become the new and sole Promoter of the Target Company,

The Manager to the Cifer, VG Corporate Advisors Private Limited, does not hold any Equity

Shares in the Target Company as on the date of this DPS. The Manager to the Offer further

declares and underakes that they will not deal on their own account in the Equity Shares of the

Target Company during the Offer Period, Further, from the date of the PAto till date there are no

directions or pending proceedings against the Manager to the Offer (including their Directors

and Key Managerial Personnels) under SEBI Act, 1992, as amended or by any other

Regulator. Furthermore, there have been no penalties levied against the Manager to the Offer

by the SEBI/ RBI/Stock Exchangeas or by any other Regulator from the date of PAto till date

E. The Acquirer does not have any plans o dispose off or otherwise encumber any significant
assets of the Target Company in the succeeding 2 (Twa) years from the date of closure of the
Opean Offer, except in the aordinary course of business of the Target Company and excepl to the
extent required for the purpose of restructuring and/or rationalization of the business, assats,
investments, liabiliies or otherwvise of the Target Company. In the event any substantial azset of
the Target Company is to be sold, disposed off or otherwise encumbered other than in the
ordinary course of business, the Acquirer hereby undertakes that, they will do so only upon the
receipt of the prior approval of the shareholders of the Targal Company through special
resolution in terms of Regulation 25(2) of the SEBI (SAST) Regulations and subject to the
provisions of applicable law as may be required

F. Az per Reqgulation 38 of the SEBI (LODR) Regulations read with Rules 192} and 194 of the
Securities Contract (Eegulation) Bulesg, 1857 as amended {("SCRR"} the Target Company is
required o maintain at least 25.00% public shareholding {"Minimum Public Shareholding”).
as determined in accordance with SCRR, on continuous basis for listing. Upon completion of
the transaction, if the public sharehelding of the Target Company falls below the minimum level
af public shareholding as required to be maintainad by the Target Company as per the SCRR
and the SEBI (LODR) Regulations, the Acquirer hereby undertakes (o take necessary steps to
facilitate the compliance by the Targat Company with the relevant provisions prescribed under
the SCER as per the requirements of Regulation 7{4) of the SEB! (SAST) Regulations and/or
the SEB| (LODR) Regulations, within the time period stated therein, i.e., to bring down the non-
public shareholding to 75.00% within 12 months from the date of such fall in the public
shareholding to below 25.00%, through permitted routes and any other routes as may be
approved by the SEBI from time to ime, Further, any failure to comply with MPS requireament
may lead to non-compliance of SCRR and SEB| {LODR) Regulations.

Il. BACKGROUNDTOTHE OFFER:

i. This Open Offer is a mandatory Open Offer made by the Acquirer in accordance with the
provisions of Regulations 3(1) and 4 of the SEBI{SAST) Eegulafions to acquire upto 32, 49,454
{ Thirty-Two Lakhs Foriy-Ning Thousand Four Hundred and Fifty-Four) fully paid-up Egquity
Shares of face value of Rs_ 10/- (Rupees Ten Only) each, representing 26.00% of the total paid-
up equity and voling share capital of the Target Company at an Offer Price of Rs. 10/- per fully
paid-up Equity Share, payable in cash, for an aggregate consideration of Rs. 3,24 94 540/-
{Thraa Crores Twenty-Four Lakhs Ninety-Four Thousand Five Hundred and Forty Only).
subject o the terms and conditions menticned in the Public Announcement and Detailed Public
Statement and to be set out in the Letter of Offer that is proposed to be issued for the Offer in
accordance with the SEBI (SAST ) Regulations.

i, The Acguirer has entered into SPA dated August 27, 2026 with the Sellers of the Target
Company, o acquire from them in aggregate 89,99 500 (Elghty-Nine Lakhs Minety-Nine
Thousand and Five Hundred) Equity Shares ("Sale Shares") of face value of Rs. 10/- each
reprasenting 72.01% of the total paid-up equity and voting share capital of the Target Company
ata priceof Bs. 10/- (Rupees Ten Only) per Equity Share, pavable incash, ("Negotiated Price")
for an-aggregate considerafion of Rs. 8,99,95 0040/- (Rupees Eight Crores Ninety-Nine:-Lakhs
and Ninety-Five Thousand Only), Pursuant to acquisition of the aforesaid Equity Shares in
lerms of the SPA. the aggregate shareholding of the Acquirer in the Targel Company would
excead the thrashold limit as prescribed under Regulation 3(1) of the SEBI {SAST) Regulations
Accordingly, this mandatory Offer is being made under Regulation 3(1) of the SEBI {SAST)
Regulations, Further, in terms of the 3PA and post successful completion of the Open Offer, the
Acquirer will also acguire control over the Target Company and hence this mandatory Open
Offeris also being made under Regulation 4 of the SEBI (SAST) Regulations.

ii. The prime object of the Offer is to comply with the applicable requirements of the SEBI (SAST)
Regulations with respect to the substantial acquisition of shares/voling rights accompanied with
the change in control and management of the Target Company subjact 1o receipt of all statutory
approvals required in this Open Offer, Thus, the Acquirer will exercise contral over the
management of the Target Company listed on a nation-wide trading Stock Exchange.

iv. This Opan Offaris for acquisition of 26.00% of total paid-up equity and voting share capital of tha
Target Company. Assuming that the Open Offer iz tendered in full, after the completion of this
Open Offer, the Acquirer will hold the majority of the Equity Shares of the Target Company by
virtue of which they shall be in a position to exercise effective management and control over the
Target Company.

v. Subject to salisfaction of the provisions under the Companies Act, 2013 and/or any other
applicable Rules/ Regulation(s), the Acquirer intends to make changas in the managemeant of
the Target Company.

vi. The Acquirer proposes o confinue the existing business of the Target Company and may
diversify its business activities in future with prior approval{s) of the shareholders of the Target
ompany and such statutory andd or regulatory authority, as may be applicable, v due
compliance with applicable laws. The main purpose of takeover is to expand the Company's
business activities in same/diversified line through exercising effective contral over the Target
Company. However, na firm decision in this regard has been laken or proposad so far.

. SHAREHOLDING ANDACQUISITION DETAILS:

The current and proposed shareholding of the Acquirer in the Target Company and the details of
their acquisition is as follows:
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/halletec

ALL E TECHNOLOGIES LIMITED

CIN: L72200DL2000PLC 106331
Regd. Office: UL-14, Vishakha Enclave, Pitampura Delhi-110034, India
Tel.; +91-120 655 0000 Website: www.alletec.com
Email: invasiorrelations @altetac.com

NOTICE OF 26™ ANNUAL GENERAL MEETING

Notice is hereby given that the 26™ Annual General Meeting ("AGM") of the members
ol All & Technologies Limited is scheduled to be held on Monday, September 28,
2026 at 3:00 PM. {IST) through Video Conferencing ("VG")/Other Audio-visual
Means ("0AYM") 1o transact the business sel aut in the Notice convening the 26th
AGM. The Members will be abée to participate in the AGM through VC/DAVM facility
anly, In compliance with applicable provisions of the Companies Act, 2013, rules
framed thereunder, SEBI [Listing Obligations and Disclosure Requirements)
Regulations, 2015 (“SEBI Listing Regulations™), read with circulars issued by
Ministry of Corporate Affairs ("MCA’") and Securities and Exchange Board of India
{"SEBI"}inthis ragard.

Completion of dispatch of AGM Notice & Annual Report for FY"26: In compliance
with MCA Circutars and SEBI Circulars, the Company has sentthe AGM Notice and the
Annual Report for P26 on Wednesday, September 02, 2026, via e-mail, to those
Members whose e-mail address was registerad with the Company/Registrar and
Share Transter Agent/Depository Participant(s). Further, in accordance with
Regulation 36(1){b) of the SEBI Listing Regulations, 4 letter containing the web-fink to
access the Annual Report and AGM Notice of the Company is being sent to all those
shareholders whose e-mail addresses ase not registered with the Company/RTADP
The AGM Notice and Annual Report are 2lso avallable on the Company's website at
wiww.alletec.com, on the website of National Securibies Depository Limited (NSDL) at
www.evoling.nsdl.com and on the website of the Stock Exchange 1. The National
Stock Exchange of India Limited atwww.nsaindia.com

E-voting: In compliance with Section 108 of the Act read with the Rules made
theraunder, Regulation 44 of the Listing Regulations and the Secretarial Standard — 2
on General Mesting issued by the Institute of Company Secretaries of India, Members
have been provided with the facility to cast theirvote on all resolutions set forthin AGM
Motice using electronic voting system (e-voting) provided by NSDL. Only those
Members whose names are recorded inthe Register of Members of the Company orin
the Register of Beneficial Cwners maintained by the Depositories as on Monday,
September 21, 2026 (Cut-off date) will be entitled 1o cast their vole by remote e-
voling or e-volting during the AGM. Participation of members through VG will be
rackoned far the purpose of quorum for the AGM as per Saction 103 of the Act.

The voling rights of the Members shall be In proportion to thelr sharehalding in the
pabd-up equity share capital of the Company as on the Cut-off date. Once a vole is casl
by & member, she'he will not be able to change It subsequently. Members can opt (or
only one mode of voting i.e. through remate e-voling or e-voting at the AGM. If a
Member casts the votes by both modes, then the voting done through remaote e-voting
shall prevail. Detailed procedure for remote e-voting and e-voling dunng the AGM and
access tothe AGM is outlined in Notes tothe AGM hotice.

The remate a-voting period begins on Wednesday, September 23, 2026 (9:00 AM
IST) and ends on Sunday, September 27, 2026 (5:00 PM IST). Thereafter, the remote
e-voting module shall be disabled by NSDL and Members will not be allowed to voie
Members who have exercised their night to voie by remote e-voling may attend the
AGM but shalf not be entitled to cast their vote again

Dividend, Record Date & Tax on Dividend: The Board of Directors at its mesting heid
on May 28, 2026, has recommended a final dividend of ¥ 1.50 per Equity Share of the
face vatue of T 10/- each {i.e. 15% onthe face value of Equity Share). The Record Date
for the purpose of payment of final dividend is fixed as Monday, September 21, 2026,
il approved at the 26th AGM. The final dividend, once approvad by the Members in the
ensuing AGM, will be paid 1o the eligible Members within the stipulated period of 30
days of declaration. The dividend income is taxable in the hands of the Shareholders
w.ed. Apdl 01, 2020. Thus, the Company is required to deduct tax at source (“TDS")
from the aforesaid final dividend at prescribed ratas in the Income-tax Act, 2025.

For any queries relating to e-voting. Members may refer 1o the frequentty asked
nuestions (FAQS) and e-voting wuser manual availabie in the downboad section of
www.avoing.nsdl. com or call gn 022-4886 7000 or send 3 request to Ms, Pallavi
Mnatre - Deputy Vice Prasident, NSDL at evotingi@nsdl.com,

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office : Phaze I, Village : Vadadala, Taluka : Savali, Vadodara - 391520

Email ID : gs@dicabs.com || Website ' www dicabs.com
Phone : 02667- 251354 / 251516 || CIN : L31300GJ1992PLCO18198

NOTICE OF 34th AGM, E-VOTING
AND CUT-OFF/RECORD DATE

Motice |8 heraby given that the 34th Annual Genaral Meeling

("AGM") of Diamond Power Infrastructure Limited ("Company”)

will be held on Friday, 25th September 2026, at 03:30 P.M. (IST)

through Video Conferencing [ Other Audio Visual Means (VG

"OAVM") fo transact the business, as sat out in the Motice of

AGM dated 13th August, 2026. The Company has sant the Annual

Report for FY 2025-26 along with the Nofice convening AGM to

the members on 2nd September, 2026 whose email addresses are

regiztered with the Company [ its Registrar and Transfer Agenis
viz. KFIN Technologies Limited or the Depository Participant{s)
as on 21sl August, 2026. A letter praviding a web-link, path for
accessing the Annual Report has been sent fo those Members
who have not registered their email ID's with the Company /

KFinTech or the Depository Participant{s).

The AGM will be convened in compliance with the applicable

provisions of the Companias Act, 2013 (“the Act") and the rules

made thereunder; provisions of the Securities and Exchange

Board of India (SEBI') (Listing Obligations and Disclosure

Requirements) Regulations, 2015 ('Listing Regulatians) and the

provisions of Circular No. 03/2025 dated Seplembar 22, 2025 {in

continuation with the Circulars issued earlier In this regard) (MCA

Circulars’) read with SEB| Circular No. SEBIVHOCFD/ICFDPoD-

2IPICIR/2024/133 dated 3rd October 2024 ('coliectively referred

as '"WMCA and SEBI Circulars’ or "the Circulars').

Instructions for Remaote E-voting and E-voting during the AGM

1. In accordance with the provisions of Section 108 and other
applicable provisions, if any, of the Companies Act, 2013, read
with Rule 20 of the Companies (Management and Administration)
Rulas, 2014, Secrefarial Standard on Geanperal Mestings (55-2)
izzued by the Instilulte of Company Secretaries of India, and
Ragulation 44 of the SEBI (Listing Obligations and Disclosure
Requireaments) Regulations, 2015, tha Company 15 praviding its
members the facility to cast their votes on the resolutions set
forth in the Motice of the 34th Annual General Meeting {"AGM")
through electronic meanz-Remote E-voting and E-voling during
the AGM. For this purpose, the Company has engaged KFIN
Technologies Limited to provide the electronic voting platform,

2. The Ramate E-voling period will commance on Tuesday,
September 22, 2026, at 09:00 AM. (I5T) and will conclude on
Thursday, September 24, 2026, at 05:00 P.M. (I5T). Eemote
E-voting will not be permitted beyond 05:00 PM: (IST) on
September 24, 2026. Members who hava nol exercised their
votling rights through Remote E-woting will have the oplion to
vote electronically during the 34th AGM

3. The cut-off date for determining the ekgibility of members to
vote through FRemote E-voling or at the AGM 15 Friday, Seplember
18, 2026. Only those mambers whose names appear in the
Reglster of Members ar in the Register of Banaficial Owners
maintained by the Depositories as on the cul-off date shall be
antitted to vote. Voting rights shall be detarminad based on tha
paid-up value of shares hald by the membars as on that data.

4, Any person who becomes & member of the Company after
the dispatch of the AGM Nolice bul holds shares as on the
cul-off date may oblain the user ID and passward for E-voting
by following the instructions provided in the AGM Notice

5. The procedura for voting (remotely or during the AGM) far
shareholders holding shares in dematerialized or physical form,
as well as for those who have not registered their email IDs,
is detailed in the Notice of the AGM. Instructions for attending
the AGM through Video Canferencing (VC) or Other Audia
Visual Means (DAVM) are also included in the Notice.

6. Once & vole on a resolution is cast by a member, il cannol be
changed or voled on again. Members who have cas! their vote
through Remota E-voling may attend the 34th AGM; howevar,
they shall not be permitted to vote again during the meating.

f. In case of any shareholders/ membars have any guarias
regarding loginfe-voling, they may sand an amail to
evoting@Kfintech.com

DICABS

Nazara

NAZARA TECHNOLOGIES LIMITED

CIN: L72900MH1993PLC122970

Regd. Office: 11 Floor, Avighna House, Dr. A.B. Road, Worli,
Mumbai - 400018, Tel.;+91-22-4033 0800
Email: investorsi@nazara.com | Website: www.nazara.com

NOTICE OF 27" ANNUAL GENERAL MEETING

NOTICE is hereby given thal the 27" Annual General Meating (“AGM")
of the members of NAZARA TECHNOLOGIES LIMITED (thea
"Company”) will be held through Video Conferencing / Other
Audio-\Visual Means {"VC / 0AVM") on Friday, Septembaer 25, 2026 at
11:30 a.m. (IST), in compliance with all the applicable provisions of the
Companies Act, 2013 and the Rules made thereunder and the
Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 read with all applicable
circutars on the matter issued by the Ministry of Corporate Affairs
{"MCA") and the Securities and Exchange Board of India {("3EBI"), o
transact the businesses that will be set forth in the Motice ofthe AGM,

The Motice of the AGM along with the Annual Report for tha Financial
Year 2025-2026 ("Annual Report”) (i) will be sent through email
electronically to all the Members of the Company, whose email
addresses are registered with the Company / Registrar & Share
Transfer Agent ("RTA")/ Depository Participant(s) as on Friday, August
28, 2026 ("cut-off date™), (i) will also be uploaded on the Company’s
website al (www nazara com), websites of the Stock Exchanges ie.
BSE Limited (www.bseindia.com) and the National Stock Exchange of
India Limited (www.nseindia.com) and on the website of
Central Depository Services (India) Limited ("CDSL")

{www.evolingindia.com). A letter providing the weblink for accessing
the Annual Report will be sent to those shareholders who have not
ragisterad their email addressas with the Company / RTA / Depository
Participant(=). Members can atiend and participate intha AGKM through
the VCIOAWVM facility only. The instructions for attending the AGM

through VCAOAVM will be provided in the Motice of the AGM. Members
attending the AGM through VC/OAVM shall be counted for the purposa
of reckoning the guerum under Section 103 of the Companies
Act, 2013,

In case if you have not registered your email ID please follow the
below process for registering your email ID:

1. Members holding shares in physical mode (if any) are requested to
register | update their contact details including the details of email
IDs by submitting the requisite Form [ISR-1 along with the
supporting documents to MUFG Intime India Private Limited, Unit:
Mazara Technologies Limited, G-101, 1° floor, 247 Park, Lal
Bahadur Shastri Marg, Vikhroli (West). Mumbai - 400083, RTA of
the Company or at mthelpdesk@@in mpms. mufg com. The said
form is available on the wabsite of the Company at
hitps:finvestors.nazara.com/invesior-information and on the
website of RTA at hitps://web.in.mpms. mufg.com/KYC-
downloads. himl.

. Members who are holding shares in dematerialized formn are
requested to register / update their email IDs and contact numbers
with their Depositories through thelr respective Depository
Participant{s),

Manner of casting vote(s) through e-voting:

Membears may note that they have apportunity to cast thair vota on
the businesses that will be set forth in the Motice of the AGM of the
Company through e-voling system. The manner of 'remote e-voling'
and 'e-voling' during the AGM for members holding shares in
physical mode, dematerialization mode and for members who have
not registered thelr e-mail addresses will be provided in the Notice of
tha AGHM.

Members are requested to carefully read the Notice of the AGM, and in
particular, instructions for joining the AGM and the manner of casting

W

TATA

TATA POWER

(Corporate Confracts Department)
Thi Tata Power Compary Limited, Smart Center of Procurement Exceflence, 37 Floor, Sahar Receiving
Station, Near Hobel Leala, Sahar Airpoet Road Andharf (E), Mumbad $00 059, Maharashtra, india
(Board Lime: 022-67173917) CIN: L2A920ME 121 SPLCOO05ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible vendaors
for the following tender packages (Two-part Bidding) in Mumbai.
(A) Supply and Installation of UPS System with SCVS at Receiving Sub
Stations in Mumbai Region. (Package Ref No: CC27AMO09).
Interasted and eligible bidders to submit Tender Fee and Authorization
Lelter before 1500 Hrs. of 9" September 2026, Wednesday.
For downloading the Tender documents (Including the procedurse for
participation in the tender), please visil the Tender section on the
website https:/'www.tatapower.com, Also, all future corrigendum
tif any), to the abowve tender will be informed on the websife
https://www.tatapower.com only.

FRSOTEFIN  SOTEFIN BHARAT LIMITED

CIM: U282 WB2M 2PLCITEEZS
Ragd. Office: 728, BARAKHOLA KALIKAPUR, KOLKATA, WEST BEMGAL, INDIA, 700085
Ernall: infofsctefinbharat.oom | Wabsite: wwa solefinbharatoom | Tel +891-7044018485

NOTICE

Notice is hereby given that the Fourieenth 144h Annual General Megling ("AGM") of the
Company will be held on Saturday, September 26, 2026 at 11:00 a.m. (IST) through
Video Conferancing (™G Other Audio Visuad Means ("OAVMT). The Company has sent
the Motice of the AGM along with the Annual Report for the financial vear 2025-26 on
September 02, 2026 throwgh electronic mode to the members whose emal addresses
are regestered with the Company/Registrar and Transfer Agent ("RTAVDepositony
Parficipant{z), in compliance with the applicable provisions of the Companies Act, 2013
and the Rules mace thereunder, read with the applicable circutars issuad by the Minstry
of Corporate Affasrs *MCA"), totransact the businesses sel out in the MNotice,

The Notice of the AGM along with the Annual Report for the financial year 2025-26 is
available on the Company’s website 2l www.sotefinbharat.com.

Pursuant to 3actian 108 of the Companies Act; 2013 read with Rute 20 of the Companias
(Management and Administration) Ruses, 2014, the Company 15 provideng the facility of
remote e-Voding io all itz Members o cast their vote on the resolufions set forth i the
Motice of the AGM through the electronic voting system provided by Bigshare Services
Private Limited ("Blgshara™), as tha authorisad agency. The Mambears may fransact
the business contained in the saxd Motice through voting by electronic means. The details
of remota e-Voting are given below:

1) Theremote e-\oting period will commenca on Wednesday, September 23, 2026 at
9:00 am and end on Friday, September 25, 2026 at 5:00 pm. Thereafler, the &-
Vioting module shall be disabled by Bigshare for voting.

2]  Thevoting right of Members shall be in proporbon {o their share in the paid-up equity
share capital of the Company as on the cut-off date, (e, Saturday, September 19,
2026. Once avole 1s cast by a Member, it cannotbe changed subsequently.

3] The Company is also alfering the facility of e-Voling dunng the AGM for Members
attendng the meeting wia have not already cast their vote through remoie e-Vobang.
Members who have cast theirvote through remote e-Viting may attend the AGM bul
shall nol be enlitled Lo vote agasn,

4) AMamber can opt for only ane mode of voting. |8, either through ramaote &-Viating or
e-\ating during the AGM. If a Member casts & vote by more than one mode, the vale
cast through remote -Voling shall pravail,

5] Any person who becomes a Member of the Company afier dispatch of the Notice
and who holds shares as an the cul-off date, | e, Saturday, September 19, 2026,
may obfain the login 1D &nd password for e-Voting by sending & request 1o
Ivotai@bigshareonline com.

Members who have not registered their emad addresses and bank account details are
requested o gel the same registerediupdated with the Company or iis RTA, Bigshare
Sorvices Private Limited, on a temporary basis at investon@bigshareonline. com.

In case of any quenes relaiing to e-vVotmg, Members may refer to the Frequently Asked

For All e Technologies U“‘é‘;‘:’ The Annualhllqepmt slong with the Elmlce convening the ﬁﬁh‘l 5| | votethrough remote e-voting or e-voting during the AGM. Questions (FAQs) and the e-Voting user manual available under the download section of
= also available on the website of Company al www. dicabs.com 1 il i
Date: September 02, 2026 Priyanka Kumar i el Exnnangpes Yat el el For Nazara Technologies leist;;d TH;;.IWI:.Hgihnmnnllne.mm. or write to ivotei@bigshareonline.com, or caf at
Place: Noida Company Secretary & Compliance Officer and www.nsaindia.com and on the K-Fin Tech website at hitps ./ S B00:22°54 22/022-52638530. Far Sotefin Bharat Limibed
evoting kfintech. com Arun Bhandari Sdi-
For, Diamond Power Infrastructure Limited Date: § b 02 Eﬂgﬂlﬂﬂ!‘{ EH“&:HW & Biswajit Das
Date : 02-09-2026 sdi- Jayesh Patel P;‘; : ;ﬁ:ﬂ“"' 0=, 2026 RBpLanes L Lee Date: 09,04 2076 Company Secretary
Place | Ahmedabad Company Secrelary- [CS1 Mem. No. A14898 ) - Plate: Kolkata Membership Number - AG9421
5l. | Particulars No. of Y of any Bank and or Financial Institutions are envisaged. CA Sidharth Kumar Jain (Membership paricipate in this Offer.
No. Equity Shares/ No.: 316834}, Proprietor of Mis, Sidharth Kumar Jain & Associates, Chartered Accountants | iv.  The Cpen Offer will be implementad by the Acguirer through the Stock Exchange Mechanism
Shares Voting (FRN MNo: 332774E), having his Office at C/0 Mahesh Chand Jain, Bandel Bazar, Bandel, made available by the BSE in the form of a separate window ("Acquisition Window™) as provided
Rights Hooghly- 712123, Phone No.: 86811105897 8240638137, Email: myca.skja@gmail.com, undar the SEBI (SAST) Regulations and the SEBI Master Circular SEBIHO/CFD/PoD-
Shareholding as on the date of PA NI 0.00% vide his certificate dated August 27, 2026 bearing UDIN 26316934ZJNYDS861T have 1/PICIR/2023/31 dated February 16, 2023, as issued by the SEBI.
: : cerified that sufficient resources are available with the Acquirer for fulfilling the obligations | v.  BSE shall be the Designated Stock Exchange for the purpose of tendering shares in the Open
2. | Shareslo be acquired pursuant to the Share Purchase Agreement underthis “Offer” in full. Offer.
dated August 27, 2026 8989500 | 72.01% | The maximum consideration payable by the Acquirer assuming full acceptance of the Offer | vi. The Acquirer has appainted Nikunj Stack Brokers Limited as the "Buying Broker” for the Open
3. | Sharestobe acquired in the ODpen Offer{assuming full acceptance)® | 32,49 454 268.00% would be Rs. 324,94 540/ (Rupees Three Crores Twenty-Four Lakhs MNinaty-Four Offer through whom the purchases and settlement of the Offer Shares tendered under the Open
4. | Shares acquired batween the PA date and the DPS date Ml 0.00% ggﬂiaﬂ; Five Hundred 31?: Forly Enly}. In amrda;&e wlmlﬁﬁgulalmn 17 fl:rf lf‘ll:;aﬂﬁni?-: Offer shall be made. The contact details of the Buying Broker are as mentioned below:
e g - ) Regulations. the Acquirer has opened an Escrow Account, namely * Name: Nikunj Stock Brokers Limited
o i ok CnC S HEnaRen AN | e | mant ADVISORY PRIVATE LIMITED KIL OPEN OFFER ESCROW ACCOUNT" (AccountNo.: | Address: A-92. Ground Floor Left Portion, Kamia Nagar, New Deihi-110007:
—_— 000405167243) and a Special Escrow Account, namely "DARSH ADVISORY PRIVATE

SEBI Registration No.: INZD001 69335,
Tel. Mo.: 011-47030017-18/9811322534;
Email-id: ig.nikunji@nikunjonline.com;
Website: www.nikunjonline.com;
Contact Person: Mr. Pramod Kumar Sultania

vil. As per the provisions of Ragulation 40(1) of the SEE| (LODR) Requlations and SEBI's press
release dated December 03, 2018 bearing reference number PR 45/ 2018, requests for transfer of
securities shall not be processed unless the securities in dematerialised form with a depository
w.e.f. April 01, 2019. However, in accordance with the SEBI circular bearing reference number
SEBIHO/CFD/CMD1/CIR/FPI2020/144 dated July 31, 2020, shareholders holding securities in
physical form are allowed to tender shares in an Open Offer. Such tendering shall be as per the
provisions of the SEBI (SAST) Regulations. Accordingly, Public Sharehalders holding Equity
Shares in physical form as well are eligible 1o tender their Equity Shares in this Offer as per the

*Assuming-all the Equity Shares whichare offered are accepledin the Open Oiffer.

Az on the dale of this DPS, neither the Acquirer nor any of their representatives hoid any Equity

Shares in the Targef Company

IV. QFFERPRICE:

. The entire Equity Shares of the Target Company are presently listed at BSE SME only. The | i
Equity Shares are placed under the BSE Scrip Code "544398". Tha marketable |ot for Equity
Share is 6000 (Six Thousand) Equity Shares. This Opan Offer for the acquisition of Equity
Shares is as per the Reqgulations 3{1) & 4 of the SEBI {(SAST) Regulations.

ii. The total trading tumowver in the Equity Shares of the Target Company on BSE SME, ie., a
recognised Stock Exchange having the nation-wide trading terminal, based on trading voluma
during the twelve calendar months prior to the month of Public Announcement (01.08.2025 to
31.07.2026)i= as given below:

LIMITED KIL OPEN OFFER SPECIAL ESCROW ACCOUNT® (Account No.;

0405167244} and have deposited Rs. 82 .00,000/- (Rupees Eighty-Two Lakhs Only) in

the Escrow Account, being more than 25.00% of the amount required for the Open Offer in

an Escrow Account opened with the ICICE Bank Limited ("Escrow Banker™).

The Manager to the Offer is autharized to operata the above-mentioned Escrow Account to

the exclusion of all others and has been duly empowered to realize the value of the Escrow

Accountinterms of the SEBI (SAST) Regulations.

iv. Based on the aforesaid financial arrangements and the confirmations received from the
Escrow Banker and the Chartered Accountant, the Manager lo the Offer is satisfied about
the ability of the Acquirer lo implement the Offer in accordance with the SEBI (SAST)
Regulations. The Manager to the Offer confirms that the firm arrangement for the funds and
money for payment through verifiable means are in place to fulfil the Offer obligations.

Stock Total No. of Equity Shares traded Total No.of Equity | Trading Turnover | v.  In case of upward revision of the Offer Price andfor Offer Size, the Acquirer would deposit provisions of the SEBI (SAST) Regqulations

Exchange | during the twelve calendar months Shares of the (as % of total additional amount into the Escrow Account to ensure compliance with Regulation 18(5) of | i, Al the shareholders who desire to tender their Equity Shares under the Open Offer will have to
prior to the month of PA Target Company Equity Shares) the SEBI{SAST) Reqgulations, prior to effecting such revision, intimate their respective stock brokers {"Selling Brokers") within the normal trading hours of the

BSE SME 23,04,000 1,24.97,900 18.44% VI. STATUTORY AND OTHER APPROVALS: Secondary Market, during the Tendering Period.

As on the data of this DPS, thare are no statutory or other approvals required implamenting | ix,
the Offer. If any statutory approvals are required or becoma applicable prior to the
completion of the Offer. the Offer would be subject to the receipt of such statutory approvals. | x
ii. Subject o conditions specified in Regulation 23 of the SEBI (SAST) Regulations, the
Acquirermay not proceed with the Offer in thie event the statulory approvals being required

A separate Acquisition Window will be provided by BSE to facilitate placing of sell orders. The
Selling Broker can enter orders for dematerialized as well as physical Equity Shares.

Tha Letter of Offer and the Tender Form will ba sent to the Eligibla Shareholders through Speed
Post. Furthar, the eligible sharaholders whose email- ids are registered with the Registrar and
Share Transfer Agent, the Letter of Offer and the Tender Form shall be sent through electronic

ili. Based onthainformation available on the websites of BSE SME, the Equity Shares of the Target | ©
Company are frequently tradad within the meaning of explanation provided in Regulation 2(1){j)
ofthe SEBI (SAST)Regulations.

iv. The Dffer Price of Rs, 10/- (Rupees Ten Only). per fully paid-up Equity Share of the Target
Company is justified in terms of Regulation 8{2) of the SEBI (SAST) Regulations.

= are refused. Inthe event of withdrawal, a PAwill be made within 2 (Two) working days of such means. In case of non-receipt of Letter of Offer, eligible shareholders can access the Letter of
ﬁi' Farticulars Price (InRs.] withdrawal, in the same newspapers in which this DPS has appeared. Offer on the websites of the SEBI|, Registrar to the Offer, Stock Exchange and Manager to the
= - i, In case of delay in receipt of the statutory approval that becomes applicable prior o the Offer at www.sebi.govin, www.skylinerta.com, www.bseindia.com and www.vccorporate.com

1. | Highesinegoatiated price per share for acquisition under the agreement Rs. 10/- per completion of the Offer, SEB| may, if satisfiad that delayed receipt of the requisite approvals respactively. Further an eligible Public Shareholder who wishes (o oblain a copy of the Lelter of

attracting the obligation to make a public announcement for the Offer Equity Shara™* was not due to any wilful default or neglect of the Acquirer or failure of the Acquirer to Offer may send a request lo the Registrar to the Offer at their email id mentioned herein in this DPS

2. | TheVolume-Weighted Average Price paid or payable for acquisitions by diligently pursue the application for the approval, grant extension of time for the purpose, stating the name, address, no. of Equity Shares, client ID no., DF name / DP 1D, beneficiary

the Acquirer during 52 weeks immediately preceding the date of public Mot Applicable subject to the Acquirer agreeing to pay interest at the rate of ten percent per annum {10% account no., folio no. and upon receipt of such request, a copy of the Letter of Offer will be provided
announcement P.A_) in terms of Regulations 18 (11) and {11A) of SEBI {SAST) Regulations. Furiher, if delay ‘o such eligible Public Shareholder. The Letter of Offer along with a form of acceptance cum

EI. nghE‘Et FITi‘EE pall:l or pmblﬂ mramujsiunns b].fﬂ'I-E!AEquiEE-'F dL.IFIﬂ'g EE N‘:}t thplll:&ble OCoUrs an aﬂcnunt |:|f w“[ul defaugt h'!'l the Aﬂquirgr in D.btaining lhE [EqUiSilﬂ‘ Epprﬂyaisl Echnmﬂd‘gﬂmﬂﬂt WDUlI:I EIED hﬂ E'U'ﬂllﬂblﬁ Et thﬂ w&hsﬂ.ﬂs l:]fﬂ"IE EEBI. BEE. EE:QJE-’[F-EIF t':l thE Dﬂrﬂf

weeks immediately preceding the date of public announcement Regulation 17(2) of the SEBI [SAST) Regulations will also bacome applicable and the ?hn{:l th_z Mabnaftger to the Offer and shareholders can also apply by downloading such forms from
: : : - he Escrow Account shall become liable to forfeiture. & 531 websiie
4, | TheVolume-Weighted Average Market Price of shares for a period of sixty amountiyingint : : S :
trading days immediately preceding the date of the public anrouncementas | Rs. 7.59 per iv. Noapproval is reguired from any bank orfinancial institutions for this Offer B Mo indemnity is needed from “'I_E unregistered sharehnld.ers. . _ .
tradedon the Stock Exchange where the maximum volume oftradinginthe | Equity Share® | VIl. TENTATIVE SCHEDULE OF ACTIVITY: ¥ii. |t must he_ noted that the dEtEIﬂE:d prc?r:ed_u re for tenldarlng the Equity Ehare_s in I:he_ﬂr‘ﬁar will be
hares of ihe Tataat Company are recorded during such nerad — available in the Letter of Offer ("LOF"). Kindly read it carefully before tendering Equity Shares in
- - Ll 2 = . ~ Activities Date Day the Offer. Equity Shares once tendered in the Offer cannot be withdrawn by the Public
5, Whegi the iug:rj'l :-l?'EEh; rﬁ gra r|1n:'g fEE'L:'qEntT tr:;tl;d, Tﬁﬂﬁrlgﬁ ;etzn;n::z?ebg MNotApplicable | pateof the P4, August 27, 2026 Thursday Shareholders.
LR 1 L k X
E‘Brgha?‘::—lnr:luding hﬂenl-t uaﬁ; c[:lmparge:gleu tradi:gnmuh?ﬁle:sgﬁd sauch u!;mr Publication of Detailed Public Statement in newspapers September 03, 2026 Thursday | IX. DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OPEN OFFER
. i ax : WILLEB ETTER OF OFFER.
parameters as are customary for valualion af shares Lastdate of Fiing o the Dralf Lettor of Offer withthe SEBI__| September 10,2026 Thursday | ol Ejmﬂf MIL&ELEIJHHJ‘HEL

6. | The pershare value computed under Regulation 8(5), if applicable Not Applicable Laﬂiq-fttﬂ of a Competing Offar September 25, 2026|  Friday i The Acqulrér -l;in-::-luding their Directors), Sefisrs and the Targel Company (including their

‘CMA Asufosh Debata, Registered Valuer, I1BBI Regn.: IBBIRV/05/2019/10544, having office at | Identified Date" October 07, 2026 | Wednesday Directors) have not been prohibited by the SEBI from dealing in the securities under directions

N-4/232, IRC Village, Nayapalll, Behind Reliance Fresh, Bhubaneswar- 751015, Mobile No. 94370 | Date by which the Letter of Offer will be dispatched to the issued pursuant to Section 118 of the SEBI Act, 1982 or under any other regulations made under

BOGI7 L 700839 95500, Email Id: cma.asufosh@gmai.com / ashulosh debata@rediffmaill.com, | shareholders Qctober 14, 2026 | Wednesday the SEB| Act.

through his Valuation Report dated August 27, 2026 beanng UDIN 26278202 Z0WW3H0KBKG, has | | ast date by which Board of the Target Company shall give its il. The Acguirer including the Directors accept full responsibllity for the information contained n the

carfified that the fair value of Equity Shares of the Targe! Company is Rs. 7,59 per Equity Shars, recormmendation October 16, 2026 Friday PAand DPS and also for the obligations of the Acquirer laid down in the SEBI {5AS5T) Regulations.

“Share Purchase Agreement dated August 27, 20286, Last date for Upward ravision of Offer Price and! or Offer Size | Octobar 19, 2026 Maonday ilii. TheAcquirer hasappointed Skyline Financial Sarvices Private Limited, having its registered offica

In view of the parameters considered and presented in the table above, in the opinion of the = at D-153A, First Floor, Okhla Indusinal Area, Phase-l, New Delhi - 110020, Phone; {011)

Advertisemeant of Schedule of Activities for Opan Offer, status o : 2, ; :

Acquirer and the Manager to the Offer, the Offer Price of Rs. 10/- (Rupees Ten Only) per ofsistiitory andoller apHicvalsIn Fewspan s Sna sending 40450193-97, E-mail Id: |pﬂ@skyllnang.cnm. Website: www.skylinerta.com as the Registrar to

Equity Share is justified in terms of Regulation 8(2) of the SEBI (SAST) Regulations. the same to the SEBI, Stock Exchange and Targel Company | October21, 2026 | Wednesday | . b S e e b i : o ooy : :

v.  Since the date of its listing to till the date of PA, the Target Company have not undertaken any : . . TheAcquirer has appointed VC Corporate Advisors Private Limited, having its registered office at
Buybhack of Equity Shares. Further, there has been no corporate action in the Company in the Csipicf enmenns Mgt of Tepeliring Senad Decherdin -5 1 Thoodey 31, Ganesh Chandra Avenue. 2nd Floor, Suite no. 2C. Kolkata- 700013, Tel. No.: (033) 2225
last one year from the date :}fF‘L:hFItI: Announcemant under Regulation 8(9) of the SEBI (SAST) Date of closing of Tendering Period Movember 04, 2026 | Wednesday 3940, E-mail-1d: mail@vccorporate.com, Website: www.vccorporate.com as the Manager to the
Regulations, The Offer Price will be adjusted in the event of any corporate actions like bonus | Date by which communicating rejection/ acceptance and Offer pursl!.lani to Hegulahun 12 of the SEBI (SAST) Regulations. The Contact Persons are Ms
issue, rights issus, stock split, consideration, etc., where the record date effecting such | paymentof consideration for applications accepted November 19,2026 | Thursday Urvi Belani/Mr. Premjeet Singh

v. This Detaifed Public Statement will alzo be available on the website of the SEBI at

corporate actions faills between the date of this Detailed Fublic Statement upto 3 (Three) abi.aov.In and the website of BSE al b alndia can
WA SalH.gov.Ina WA, Bsedndia,

working days prior to the commeancement of the Tendering Period and the same would ba
natified to the Public Shareholders also.

wi. As on the date, there is no revision in Open Offer price or Open Offer size. In case of any
revision in the Open Offer price or Open Offer siza, the Acquirer will comply with Regulation 18
of the SEBI (SAST) Regulations and all other applicable provisions of the SEBI (SAST)
Requlations.

vil. Ifthere is any revision in tha Offer price on account of future purchases/ competing offers, it will
be done at any time prior to commencement of the [ast 1 (One) working day befora the date of
commeancemant of the Tendaring Pariod of this Offer in accordance with Regulation 18(4) of
the SEBI (SAST) Regulations and would be notified to the shareholders

vili. If the Acquireracquire Equity Shares of the Target Company during the period of 26 (Twenty- | L
Six) weeks after the Tendering Period at a price higher than the Open Offer Price, then the
Acquirer will pay the difference between the highest acquisition price and the Offer Price, to all
the equity shareholders whose Equity Shares have been accepled in the Offer within sixty
days from the date of such acquisition. However, no such difference shall be paid in the event | ii.
that such acguisition is made under an Open Offer under the SEBI (SAST) Reguiations or
pursuant to Securities and Exchanga Board of India {Delisting of Equity Shares), Regulations,
2021 or opan market purchases mada in the ordinary course on the Stock Exchange, not baing

Identified Date is only for the purpose of determining the names of the public shareholders as on
such date fo whom the Letter of Offer would be sent. All owners (registered or unregistered) of
Equity Shares of the Target Company (except the parties to the Share Purchase Agresment,
inciuding persons deemed to be acting in concert with such parties) are eligible o participate in
the Offer any time before the Closure of the Tendering Period,

The -above limelines are indicalive {prepared based on timelines provided under the SEB!
(SAST) Regulations and are subject to receipf of statutory/regulatory approvals and may have fo
be revised accordingly. To clanify, the actions sef out above may be completed prior fo their
corresponding dates subyject to compliance with the SEBI (SAST) Regulations.

Vill. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF
LETTER OF OFFER:

All the shareholders (registered or unregistered) of Equity Shares whether holding Equity
Shares in dematerialised form or physical form (except parties to the Share Purchase
Agreement including persons deemed to be acting in concert with such parties) are eligible
to participate in the Offer any time before closure of the Tendering Period

There shall be no discrimination in the acceplance of locked-in and non-locked-in shares In
the Offer. The residual lock-in period shall continue in the hands of the Acquirer. The shares
o be acquired under the Offer must be free from all hens, charges and encumbrances and
will be acquired togather with the rights attached thereto.

Issued by Manager to the Offer :
VC Corporate Advisors Private Limited

SEBIREGHN. Mo.: INMODOD11096
Validity of Registration: Parmanant

CiIN: U671 20WB2005PTE 106051
{Contact Person: Ms_ Urvi Belan| /

Mr. Premjeet Singh)

31, Ganesh Chandra Avenue, 2nd Floor,
Suite No.- 2C, Kolkata- 700013

Phone Mo.: (033) 22253840

Email: mail@vecorporate.coem

Website: www.vocoorporate.com

Skyline Financial Services Private
Limited

SEBIREGN. Mo.: INRD03241
Validity of Registration: Parmanant
CIMN: UT4B880L1985PTCOT1324
(Contact Person; Mr Anuj Rana)

D-1534, First Floor, Okhla Indusirial
Areg, Phase-|, New Delhi 110020

Phane No,: (011 40450193-97
Email: ipoi@skylinarta.com
Website: www skylinerta.com

Eitjﬂl ne

On behalf of the Acquirer:
For Darsh Advisory Private Limited

negotiated acquisition of shares of the Targat Company in any form, iii. Parsons who have acquired the Equity Shares of the Target Company but whose nameas do Sdi-
V. FINANCIAL ARRANGEMENTS: not appear in the register of members of the Target Company on the Identified Date or Rachna Suman Shaw
i Th'E' AEII ulre.r h_ag_ adequ H!a ﬁna nc]al resaurcas aﬂﬂ hag !ln.ade ﬁrm fII"I-EJTIEIFﬂ armngsmﬁhlﬂ [ﬂl' kN I'E*QIE-tE-'I‘E-'d D'II\'HE'I'S ar Ih‘DEE Wh':' hﬂ"l'ﬂ acquirﬂd thE EI.'.!I..III]." E‘hﬂrEE Df “-|E' T‘HFEEE. GDH‘IFEIH}" Flaﬂﬂ: Hblh‘.ﬂtﬂ Dtrecmr
the implamentation of the Offer in full out of their own sources/ net worth and no borrowings from after the-Identified Date or those who have nol received the Letter of Offer, may also | pate. 0a.00.2026 DIN: 10414115
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